
ITEM NO.53               COURT NO.2               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 30092/2022

(Arising out of impugned final judgment and order dated  09-05-2022
in CAAT(I) No. 411/2022 passed by the National Company Law Apellate
Tribunal)

ASHOK KUMAR SARAWAGI                               Petitioner(s)

                                VERSUS

ENFORCEMENT DIRECTORATE & ANR.                     Respondent(s)

Date : 21-11-2022 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE SANJAY KISHAN KAUL
         HON'BLE MR. JUSTICE ABHAY S. OKA

For Petitioner(s) Mr. Dhruv Mehta, Sr. Adv.
Mr. Tishampati Sen, Adv.
Ms. Riddhi Sancheti, AOR
Mr. Anurag Anand, Adv.
Ms. Anupama Dhurve, Adv.

                   
For Respondent(s) Mr. Zoheb Hossain, Adv.

Mr. Kanu Agrawal, Adv.
Mr. Annam Venkatesh, Adv.
Mr. Sourav Roy, Adv.
Mr. M.K. Maroria, AOR

          UPON hearing the counsel the Court made the following
                             O R D E R

Learned  counsel  for  the  respondent  State  has

entered appearance and seeks two weeks time to file

counter affidavit.

Rejoinder  if  any  be  filed  within  a  week

thereafter.

Interim order dated 01.11.2022 to continue.

List  on  14.12.2022  for  consideration  on  the

issue  whether  the  petitioner  is  entitled  to  any

further interim orders.

  (ASHA SUNDRIYAL)                                (POONAM VAID)
 ASTT. REGISTRAR-cum-PS                        COURT MASTER (NSH)
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